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’ QPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLQﬁABAD BENCH : ALLAHABAD

OR IG INAL APPLICAT ION NO,306 OF 2003
ALLAHABAD THIS THE 4TH DAY OF APRIL,2003

HON®BLE MAJ GEN, KeKe SRIVASTAVA,MEMBER-A
HON'BLE MRS, MEERA CHH IBBER MEMBER-J -

Pacmatme Sgran Garg

S/o Late Shri Pyare Lal Ggrg,
Aged sbout 62 years,

R/e 213, West End Read,
Mesrut Cgntt,
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(By Agvecate Shri K.Ps Singh)

Vgrsus

Unien of India,
threugh Sgcrstary,
Ministry ef D fence,
New Oglhi.

Ogputy Dipecter Ggneral,
Military Fgrm,

- WaM.Ge*3y Branch,

Bleck N@e3,
RoKe Pur,lm.
Ngw Delhi-110066,

The Directer eof Military Fagrmy

Head Quarter,
Qentral Cemmand,
Luckneuw,.

Centreller of Defence Agceunts,
Pensien, Allsghabad,

The Officer Ipcharge,
Military F rm,
Alllh.bﬂdo

Officer Incharge,
Military Fgrm Rgcords,

Dglhi Cantt,
(By Agvecate Shri Ve.Ve Mishra)

essscecsseApplicant

.........R.ap.nd.nts
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HON'BLE MRS, MEERA CHHIBBER,MEMBER=3J

Gpisvance ef the apolicant ,in this cass, is that he uas
compluscnﬂﬂr.tired frem service vide erder dated 26,07,2003
(ng- 30) and it was spscifically stated therein that spplicant
will net be entitled fer pnnsianiry bensfits as he ha:
sbsented frem duty wilfully and unauthorisedly and did net
cemply with the erders ef OIC MF, Allshabad fer re-jeining
duty, This erder was challenged by the applicant and the
gppelilate autharity mndifiod'this order by erder dated 25,09,01
and r.ducodthu penality nfycompiusory retirement without
ponsiahary benefits ia—camplus-ry retirement with pensienary
benefits (Pgge 36). Aét.r thisjapplicant has submitted that
hxs pensien was net fixed preperly fer which he has stated te
have given a dstailed representatisn addressed te thes DDJMF
dated 30,09,2002 at(Page 41) but inspite ef it, it is
submitted by the applicant that neither the rﬁspondants have
disp.snd_of his representation ner have granted his pay

fixtatien as demanded by him, therefere, finding ne ether

" sptien he had te Pile this O.A,

2o Lgarned ceunsel fer the rcsp.nd.nts_uanﬂd;. file reply

to the O.A. but we think it is not necessary at this stag,,ta
cell for the CA.in as much agjthe grisvance aof the applicant

has te be decided at the first instancs by the autherities
concarneq)uhich,accarding te the applicant has net been dane

gse far, Thercfore, ohm :\Fgg:(infyaiaﬁgﬁk DQF\;“& & ’&(wﬁ &*

admission stage its-lﬁvby giving @ directien te the respondesnts

te dispose eof the representation dated 30,09,2002 filed by

applicent at page 41 ef the 0.A. by passing a reasoensd and

apegking erder under intimation tes the applicant within a

g%;L///////” ' ..;...;..;3/-




peried ef three menths frem the date ef receipt ef a cepy

of this erder,

s With the sheve directiens this U.,A. is dispesed of

Wwith no stder as te cests,

Mgmbar—J - Member=A
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